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this erieinal

this erieinal applicatien
Therefere,withsut entertaining
Applicatien,the applicant is eiven likerty
te prefer appeal within a geried stipulated:
under the Rules and,whike deling so, he is
given limerty te pray for interim pretectien
frem the Appellate Autherity and we,are sure
the Appellate Autherity,whe has egot inherent
peweks te @rant any interim relief, shall give
dué censideration te the said prayef,if made,
in the appeal,
| with the aferesald ebservatiens, this
eriginal Applicatien is dispesed ef;after
hearin® My.D.P, Dhalaamant Leatned Counsel
fer the applicant and Mr.A,K.B@®sé&, Leained
senier standing ceunsel representine fer the
unisn ef India,
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punishment/further recovery erder under
annexure-A/3 dated 18,7,2003 shall remain
stayed,
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